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STATEMENT BY MINISTER

Gas Leakage at Shriram Foods and
Fertilisers Industries Plant in Delhi

THE VICE-CHAIRMAN  (SHRI SAN
TOSH KUMAR SAHU) : Now, T ask Mr
Sangma to make his statement.

THE MINISTER OF STATE IN THE
DEPARTMENT OF STATES (SHRI P.A.
SANGMA ) : Sir, I deeply regret to inform
the House that today morning at about 10.30
AM. a leakage of gas occurred from the pre-
cints of the factory of Messrs Shriram Foods
& Tertilizers Industries Plant located at
Shivaji Marg, Delhi. The leakage of liquid
oleum resulted from a damage to the outlet
pipeline of the oleum storage tank, arising out
of the collapse of the supporting structure of
the tank, The plant pcrsonnel made atteropts
to ncutralisc the lcakage with the help of line
and capious quantitics of water. Some of the
liquid reacted with the water and formed
thick fumes containing stcam and possibly
gaseous sulphur trioxide which moved in
easternly  direction. The plant persoancly
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were assisted by the memnbers of (the fire bri-
gade which reached there promptly. The
Lt.. Governor and other officials from the Delhi
Admin tration and Government of India
alko reached the site promptly.
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The fumes caused coughing and irrtarions
to the throat and the eyes and breathlessness
of the persons exposcd  thercto. As per avai-
lable information, the details of persons who
reported to hospitals is as follows :—

S.No. Name of Hospital

I. Jai Prakash Narain Hospital
2. Ram Manochar Lohia Hospital.

3. All India Institute of Medical Scicnces

1. Safdarjang Hospital

5. Hindu Rao Hospital

3. Ashok Vihar Haspital .
Javodhya Hospital .

3. Balak Ram Hospital

‘70 examined/r2 admitted
31 examined/23 admitted

43 . examined/6 serious admitted

25 admitted

serions .
. 9 admitted e
. 3 admitted

31 admitted/s

a examined/2 admitted

None of the persons working in the Sui-
phuric Acid/Oleum plant has been effected.
The sulphuric acid/oleum plant is closed. The
work on neutralisation of oleum is continuing.
One General Manager, Plant Manager and
Plant Engmcer of the company have been
arrested. The Lt. Governor, Delhi has taken
a decision to order an enquiry into the acci-
dent.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) : There arz many
names. I am asking the Members one by onc
for asking clarifications. Shri Sukomal Sen.

SHRI SURKOMAL SEN (West Bengal):
Sir, perhaps this is a b-fitting commentary.
When the country is mourning the Bhopal
victims and Bhopal is ohserving the second year
of its tragedy, this has happened. This issue of
industrial pollution and its alarming  effects
were discussed many times in this House.
After the Bhopal gas tragedy, 1t was discussed
at length in the House and the Minister assur-
ed the House that they will take serious action
against the offenders and detctrent punishment
will be given to them. They will sec to it that
this tragedy does not rccur in future. Only a
few days back, we discussed in this House an-
other incident of gas leakage near NOIDA
where one man died and several others were
seriously affected and taken to hospital. On
2nd December, the country observed the first

anniversary of the dark tragedy at Bhogal.

Today is the 4th Decemher and we hear from
the Minister that a serious incident has taken
place in Dclhi itself throngh gas leakage.
Mccording to the Minister’s figures. 1 do not
know how far it is correct—217 persons have
been affected. Either they have been exami-
ned or admitted in the hospital or found in
serious condition. So, it is a very serious
thing. ..

THE VICE CHAIRMAN (SHRI SAN-

TOSH KUMAR SAHU) : Pleasc ask only

clarifications.

SHRI SUKOMAL SEN : In spitc of the
tragedy in Bhopal and in spite of the repeated
assurance by the Minister on the floor of the
House, these things are continuing to occur
in this country and in the citv of Delhi. After
what happend at Bhopal and after repeated
assurances given by the Minister in the Houset
several times, I want to know what deterrenc
actions have been taken to sec to it that thes-
things do not recur in future. The Govern-
ment machinery has gone into it and investi-
gated the Bhopal gas tragedy and the sub
sequent tragedies of industrial pollution that
have taken place in the cowltry in several
places, in NOIDA a few days back and before
that in Bombay. What is the result of the
enquiry > Who arc the offenders? In regird
to the Bhopal tragedy, I regret to say that even
the report of the Vardharajan Committee has
not been tabled on the Table of the House
andd we aic in the dark about what actually
happened there, what type of gas emitted and
what type of injuries were suffered by the
peaple. No bdy knows all these things as yet.
There are so many surmises. It has appeared
in the newspapers that even cvnide gas was
emitted in Bhopal.

THE VICE-CHAIRMAN (SHRI
TOSH KUMAR SAHU)

clarifications.

SAN-
: Please ask only

SHRI SUKOMAL SEN : ! want to know
what action the Government has taken parti-
cularly against the offenders of the industrial
pollution in this .country  which  occurred
Bombay and in NOIDA and elsehwere after
the Bhopal gas tragedy. What is the type of
inspection that they have carried out inside the
factories which produce these toxic gases and
other harmful gases ? What is the mechanism
of investigation?

Then, Sir, what is the Government doing
about this particular incident that has occurred
today in Delhi ? What type of inspection are
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they going to carry out in this matter ? And
they have arrested one oficer or some other
officers \What sort of compensation are they
going to provide to the victims ? And what
special arrangements they are making to have
them properly medically treated ? We know
that the victims are sent to various hospitals.
And they are left at the mercy of the hospitals
and they are not getting proper, treatment,.
What is the Government doing in that res-
pect ?
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SHRI V. GOPALSAMY (Tamil Nadu):
Mr. Vice-Chairman, Sir, we are shocked
to hear this news. Qur hearts go with the
people who have suffered and are taking
treatment in the hospitals. I wish thent
all recovery. Sir, Bhoral was turned
itto a gas chamber. T ousands were
killed. Even among those who survived
huidreds and thousands are suffering the
tortures of hell even today.

Sir, from the statement given by the .
Miister I would like to point out that it
has been mentioned there that the leakage

* of liquidolrum resulied from a damage tc
the outlet pin line of the oleum storage tank,
arisiig out of the col'apie of the suppoiting
structure of the taik. That means that the
supdortiig structure of the tank was zlready
in a damaged condition. All of a sudden
the collapse could not take place. Tn that
case what was the factory management
doitg ? Anticipating the collapse of the
structure they could have taken precautionary
measures.

Sir, the statement further says that the
platt parsoniel made attempts to neutralise
the lrakage with the help of lime and copious
quattities of watcr, that some of the liquid
racted with the water and formed tlj:
fum s cottairing steam and possitly gaseous
suldur trindide which moved ir. the eastern
dicection.  Sir, the poisonous gas was pro-
duc=d by the idiocy and fooljsh attempts
of those pxrsons in the factory who tried
to 12utralise the leakage with the he Ip of
im= and water. So the liquid reacted with
he water. I watt to k1ow from the Minister
whether the management employed technical
ex?:rts in that factory. In that cace what
were that techical experts doing ?

Sir, these factory owiers are minting
m>ey. They are playing with the lives of
the people. A serious accident was about
to hanpen. At that time the factory per-
so1e]l themselves have produced this poi-
solous gas. It is a sham> 1o witness such
2 cin: uids=r e very nose of the Central
Goverum=at in the capital city. (Tims bell-
rings) 8ir, I would like to kiow from the
Mister whether any warning  wag given
to the p:ople imm-~diately through Ioud-
sprakers in the streets to take precautlonary
m=asures  because already the Poisonous
gas was afloat in the air, itis a very serious
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matter, The people may be affected by this
Poisonous gas today or tomorrow or day
after. The people who are respansible for
running the factory must be bocked. They.
must be prosecuted. Severe action should
be taken against them. Otherewise, I am
afraid, one day poisonous fumes will com

to Parliament also. o
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DR. SHANTI G. PATEL (Maharashtra) :
Mr. Vice-Chairman, Sir, again, we are
becoming a witness to a tragedy, right in the
capital of this country, Only a year back
we witnessed a tragedy in Bhopal, which is a
State Capital, which shook th  whole-world.
Later on, there were tragedies of similar type
in Bombay, a' other Statr Capital, and also
in Delhi. Sir, sometimes, we feel, is indus-
trialisation going it he a boon or a curse on
humanity ? The pollutants and lLazards
whi¢h are the result of this industrialisation
are not merely spoiling the environment, but
are also engulfing human beings. The loss is
colossal both in the form of life of human

beings as well as in the economic terms, apart.

from the hardships and inconveniences +which
are caused to thousands of people.

I would like to know in this context—may
I have the attention of the hon. Minister
please~—whether any survey lLas been made
in the city of Delhi, after the Bhopal tragedy,
regarding the plants where leakages are
likely to take place. If such a survcy has
been made, what has been the re ult and
what action has been taken by the depart-
ment concerned ? I would also like to know
whether the measures, legal mea ures, under
the present law, are enough, more stri gent
measures are called for so as to deal with
such situations. I would also like to know
whether the staff concerned with inspection
and prosecution of the defaulters have been
functioning properly, or, ave on the paynr.ll
of the company concerned, as it appears to be
the normal thing in the case of these chemical
factories. Sir, the statement says :

“The lrakage of liquid oleum resulted
from a damage to the outlet pipeline of the
oleum storage tank, arising out of the collapse
of the supporting structure of the tank.
The plant personnel made attempts  to
neutralise the leakage with the help of lime
and copious quantities of water.”

This raises certain basic issues whether this
particular sort of support wa  praper, whe-
ther the tank was of proper mate ials so that
it can withstand the type of collapse which
was likely to occur any time in future due to
one reason or another, whether these people
concerned were sufficiently trained in meeting
cmerge cies whenever they arite. Over 200
persons have been admitted to the hospital.
The arrests have been made. May I know
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whether the Chairman and Managing Direc -
tor—whether they are Rams or Ravana
we are not concerned—are arrested, or whe-
ther Govrnment is contemplating arresting
them even right now ?

SHRI JASWANT SINGH (Rajasthan) ¢
Mr. Vice-Chairman, Sir, it is both tragic and
ironic that just last evening at about the same
time the Government came forward with a
statement on the tragic anniversary of Bhopal
tragedy and all that that statement contained,
one year after Bhopal tragedy had taken place
was what the Government now intends t. do.

I had participated in asking clarificatio
on that statement also and I had then expressed
my deep resentment, my anger, m:  total
dissatisfaction  that one year after Bhopal
all that the Government could then do yester-
day, in a public relations exercise kind of
statement was to come forward and say “we
are now considering what measures need to
be taken™. I had occasion yesterday to point
this out to the hon. Minister that that was an
insult to all th se who had died in Bhopal,
it is an insult to all those who are crippled
and are made to live a life which is sub-human.
I am very unhappy that what I had to say
in this House yesterday at about the same time
has found sustenance and has now found su-
pport in a tragedy of this kind in the capital
city.

The present is not an occasion for me to
¢laborate at length on the criminal negligence
of authorities in any such industrial tragedy
that takes place. I am informed by the | on.
Minister that an enquiry has been ordered
I do not think Government has done a very
great deed in coming to the House and infor-
ming us tha! an enquiry has been ordered.
The enquiry will take place. The Bhopal
enquiry is still to be completed. We had
made a demand about the Vardarajan Co-
mmittee Report. That Committee’s report
has yet to emerge. What good does it do if
an enquiry is ordered ? I will ask thre-
or four specific questions because it is a totally
distressing event,

SHRI KALPNATH RAI :
negligence of Charat Ram.

SHRI V. GOPALSAMY : Of authorities and
management both.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) : Please ask ques-
tions.

SHRI JASWANT SINGH : Now I will
ask the questions that I have to ask. Firstly,
the question of preventive measures and prior
knowledge. There has been a reference made
to it by some other speakers. Had the Go-
vernment of India, the Delhi Administra-
tion, whichever authorities are concerned,
including the owners of this plant which is in
the heart of a thickly popul ted p r fo
Delhi and not just the officials who mana

It is criminal
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the plant, ever emphasised, wns it over empha-
_sised on these owners that there is need for
gpecial care in the functoning of this plant,
because it is in the heart of a populated area
leave alone my observation about what the
Government has failed to do so far one year
- after Bhopal. What is then totally distressing
is the performance of the fire fighting depart-
ment. The hon. Minister says that the plant

rsonnel made attempts to neutralise the
leakage—and tlen goes on to describe—
“with the help of lime and copious quantities
of water”. And two or three lines later
inadvertantly perhaps but so tellingly, the
Minister has this to say : “The plant personnel
were assisted by the members of the fire brigade
which reached there promptly”. Were they
assisted ? Did the fire brigade assist in
committing this criminality ? Did the fire
brigade have no knowldege that if they had
to contend with a chemical accident in the
heart of the capital, it is not merely by treat-
ing it with water and lime that they ~will be
able to cope with it ? One year after Bhopal
the Delhi Fire Br'gade is assisting the plant
personnel by spreading water over it. You
ar/st the plant person el, but there is
not a word in the Minister’s statement about
what the fire fighting unit was doing and
you are telling us that they assisted in the
commitment of this criminality. I am amaz-
ed at the sheer puerile, childish, ill-educated
statements with which the Government comes
forward in the face of the grimmest of the grim
human tragedies. This i an astounding p r-
formance for a Government which says, “We
work faster.” Do you work faster to ki)
human beings ? Do you work faster to kill
Indian citzens ?

I bave many questions to ask, but it is futile
to ask them from this Government.
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PROF. C. LAKSHMANNA (Andhra
Pradesh): Mr. Vice-Chairman, 8ir, I havc
questions to seek assurances from the Minister.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): You ask clarifica-
tions. Me can clarify.

PROF. C. LAKSHMANNA : Iittle did
I realise that I would have to stand once
again within hardly 24 hours to ask questions
on a tradgey which is similar to the one
which happened about a year ago.

Having stated tkis, I would like to ask
the Minister, in view of the fact that the
supPorting structure has fallen down, lead-
ing to the particular leakage of gas, whether
he will assure the House that he will biing
forward appropriate changes in the Factorics
Act so that there is inbuilt mechanism of
inspection and monitoring of the existence
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Sccondly, his statemtent has also brought

out the woefl state of affairs with regard -

to m=eting of such calamitous situations
Iwould like to ask and get an assurance from
the Miister that in future the Minister will
see toit thatall the factarieshave the capacity
to mezet a situation of this nature and neu-
tralize the possibility of leakage of ary gas
ov avything in those factories. Thereforc,
will the Minister assure the House that not
merely will efforts be made to incorporate
neutralizing machinery within the factories
but that necessary training will also be
imparted to the personnel who have to be
there, and further that such personnel will
not fail in their duty® leading to such cala-
mitous situations as the ones which are
happening.

Thirdly, I am glud that the It. Governor
who happened to be our colleague till very
cently, hasordered an  enquiry.

SHRI JAGESH DESAI (Maharashtra):
That is not correct. He has taken a decision
to order an enquiry.

PROF. C. LAKSHMANNA : Auyway,
I stand corrected. What is more impor-
tant is that whether the Minister would
assure us that an approfriate enquiry will
bz constituted? Whether a time-lmit will
be kept on the part of the enquiry to submit
a report P Then only we will be knowing
exactly what are the factors that have given
rise to this alarming situation. Otherwise
the whole concept of enquiry will become
an eye-wash as it has been {n the case of
Bhopal gas tragedy.

Finally, I would like to have an assurance
from the Miiister that the fire fighting
machinery will be equipped not merely for
ﬁg;htin% fire in the normal conventional
sense, but also in such situations as the ones
which have becen happening, It is not
merely using hydrant and pouring water.
The fire fighting personnel should also know.
the rudiments for meeting any such situations

Therefore, I would like to seek an  assu-

rance from the Minister that these efforts
will be made in future. Thank you.
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SHRI KAPIL. VERMA (Utiar Pradesh)’
Mr. Vice-Chairman, Sir, this is a very sa
incident that should have been allowed
to take place in Delhi the seat of the
Central Government. Now, the Government
appears to have drawn no lesson from the
Bhopal disaster. The issue is, whether any
instructions have been issued in various
parts of the country after the Bhopal disaster
that such units which can cause gas leakage
should be closed down or due precautions
arec taken ? The question is why such a
incident took place or was allowed to take
place in Delhi ? Why were precaution
not taken and why factories should not have
been removed far away from Delhi ? This
portion is pertinent because of the NOIDA
incident where two persons died and 85

rsons were affected and a Delhi newspaper
published today, forecast today that such a
gas leakage is going to take place in Delhi,
then why were the precautions not taken ?
My colleague tells me that he himself read
it in the Hindustan, Delhi newspaper.

Then the questionis ; was this gasleakage
dangerous or not ? Was it like Bhopal gas
or not and the Government should also find
out whether there was any sabotage by any

subversive clement because if there was any

ssbotage, it is very dangerous because the
Govt. of India is located here. 1 want these

ANEWErS.

SHRI GHULAM RASOOL MATTO;
(Jammu and  Kashmir): Sir, T would like
to ask a few questions from the Minister,
The fumes caused coughing and irritation
to the throat and the eyes and breathlessness
of the persons exposed thereto, I would like
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0 know, on the basis of the advice froms
his Scientific Advisor, whether this gas
a kin to the MIC gas leakage in Bhopal or
this gas is as poisonous as MIC gas was?
My second question is : he had not said
in his statement the areas in Delhi affected
by this gas. He may tell us which arear
}ll)aevl:u ?been affected by this gas leakage in
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SHRI JAGESH DESAT : Mr. Vice-Chair-
tan, Sir, I would like to ask only two ques-
mions. When wa. this factory inspected
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by the Factory Inspcctox ? Was the Factory
Inspector who was sent there a person quali-
fied in chemical engineering and one who
knew the hazards of chemicals? Thu‘dly,
I would like to know whether he has given
any reporl or he only got his pericdical
instalment and went away. Lastly, the
last sentence of the statement says: “The
Lt. Governor, Delhi has taken a decision
to order an enquiry into the accident.” 1
would like to know whether he has already
ordered it or not and who is the person who
is heading the enquiry, These are my
questions. . .

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): The Minister.

i WEAIX T R WA H
7T 2 fF 3% W # w3 frar s

SHRI P.A. SANGMA : Sir, I fully share
the concern of the House regarding  the
incident that has taken place and it is
really very unforunate—and, in fact, I my=
self feel very bad about it—that within a
a few days I had to come before the House
twice to make a staternent on the same
matter. I also fecl very sorry about that
Whatever information I hav furnished to the,
House. I have furnished on the basis of
what was available. Most of tMe querries
that hon. Members have raised are very
much technical in nature and I am afraid
I am not a competent authority to answer
all those questions. But as some of the
hon. Members have already pointed out,
this Hous: had an opportunity to discuss
about this particular matter on a number
of occasions, and specially on the Bhopal
tragedy. Whatever queries have been raised
today had been raised ecarlicr and the con-
cerned Ministry and the Department had
already given those answers. Even I had
given a littde bit of it last time. I would
not like to repeat.... .

SHRI V. GOPALSAMY : Never a sati

factory answey.

SHRT P.A. gANGMA 1 : am  admitting
it. I won’t be able to give 2 satwfactory ans-
wer. 1 happened to give information because
Dethi Administration is supposed to be under
our Ministry. But as the nature of the incident
of the incident or the nature of the industry
does not fall under my administrative control
technically, I am unable to answer all the
questions. And I would not like to give any
answer which I am not myself clear about.
That is why I am saying this, But as far as the
enquiry is concerned, Professor Lakshmanna
asked whether any appropriate enquiy  will
be conducted. It is precisely because we want
to conduct an appropriate enquiry that we
have not been able to announce the enquiry
committee today, because in my own personal
feeling, this enquiry should be conducted or



303 Statement by

Shri P A Sangma)

headed by a technical persons because it is a
technical subject. So there is no point in just
announcing a committec of enquiry. There-
fore, the Lt. Governor has sought the assistance
of the Chemicals Ministry to suggest an expert
who can really go into the whole matter. But
I can only assure the House

SHRI NIRMAY, CHATTERJEE (West
Bengal) : Will he be a non-official or an officiz!
expert ?

SHRI P. A. SANGMA : We will put an
expert on it.

SHRI NIRMAL CHATTERJEE : A non-

official expert or an official expert like Vara-
darajan ?

SHRI P.A. SANGMA : I Will not be able
to commit

SHRI NIRMAL CHATTERJEE : Would

you suggest that a non-official expert should
be inducted ?

SHRI P.A. SANGMA : Tt will be a tech-
nical expert. I would not know whether it
would be official or non-official. But I will
convey to the Lt. Governor that this is what
{2“ feel. But it will be a technical expert and

vond that I would not be able to say. ...
(Interruptions)

THE VICE-CHAIRMAN SHR7 SANTOSH
KUMAR SAHU) : Has any study been made
as to whether the gas that has leaked is poiso-
nous or not and how it can be removed from
the atmosphere ?

SHRIP. A, SANGMA : Experts arc going
into that. I would not be able to say more-
This much we all know it is a very dangerou
gas. ... ]

SHRI JASWANT SINGH : If you would
kindly yield, Mr. Minister, it is not my intent t°
be alarmisé about an event that has alread?
taken place. One would expect of the Gover-
ment, certainly of the Home Ministry, and
the statement itself says that the gas is travelling
eastward, and honourable Members have
already inquired whether you have neutrali-
sed that gas, whether there is a 1esidual gas
still floating in the area travelling eastward,
out of Delhi towards the villages. What are
you doing to warn those villagers ? What
have you done to neutralisc the gas ? These
are legitimatc cuestions. I am sure if the
Minister had come forward on his own to
make a statement, it would have provided us
some satisfaction. I am not asking about the
technical aspects of il.

SHRIMATI ,USHA MALHOTRA
(Himachal Pradesh} Is the honourable
Minister contemplating to get it projected
through different media like Doordarshan and
Radio to warn the people of what they have
o do in this case ? Every half an hour it
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should be bioadcast and people should be told,
the villagers should be warned and told what
to do and what not to do.

% WY qTew ¢ T
X H g6 d15 GAreEHE gur § fR
gaHRr AT SETwd ot § 7

SHRI J. K. JAIN : 1 fully endorse the con-
cern of our honourable Mrs. Usha Malhotra-
that there should be announcements on Radio,
and TV. The Minister said he is not a techt
nical man, not a technical expert, Al righ
I fully appreciate the Minister is not atechnical
expert. But he can arrange some sort of an-
nouncement on the TV and Radio with
special bulletins every half an hour.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) : What precau-
tionary measures are to be taken should be
told to the people. That is what they are ask-
ing.

SHRI P.A. SANGMA : The honourable
lady Member and Mr. Jain have made a
very good suggestion. I shall certainly take
up this matter with the Mnistry of In-forma
tion and Broadcasting. What I want to em-
phasise is that our people around the place
are working., They arec combing the area to
see whether they are any more people who are
affected.  Wherever they are finding people
affected by this, they are moving them to the
near by haspitals. People are being told not
to be very worried about it. About those who
are in the hospital although I have used the
word ‘serious’, I am given to understand
that no one is in danger. All of them are out
of danger. That much work our people have
done. They have hecn able to go to the spot
and, neutralise the gas and they are still trying
lo neutralise more. The affected people hav.
been taken to haspitals. We have certainly
taken prompt action from the side of the Delhi
Administration. As far as other measures are
concerned, as I said, I don’t think it will be
appropriate for mec to say here now anything
more than that (Interruptions)

SHRI  JASWANT SINGH : Have
you neurtalised that gas which, you have
said, s travelling eastwards ? Have
you neutrailised it ? You said that you:
people are working at the site. It is neither
here nor there. An incident has taken
place and the gas has heen produced. It
is now going or it has gone eastwards since
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morning. The question now is very specific :
Has that gas, which has travelled eastwards,
been neutralised , because it is my under stand-
ing that no more gas is being produced ?
Has that released gas been neutralised ?

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) : So that it will
not affect more people.

SHRI P. A. SANGMA : Sir, I have stated
in my statement that the work is going on for

neutralisation and that work is still on. I have
myself put this question to the Delhi Adminis-
tration and the police people who have been
there as to whether the things are under control.
They have given me to understand that things
are absolutely under control and there should
not be any worry about it. This much I can
say now. Whether it has been fully neutralised
or not, I am sorry, I am unable to say anything
about it now. But they say it is absolutely
under control. So., these are the main  points
raised (Interruptions).

| SHRI KALPNATH RAI : What about
Mr. Charat Ram’s arrest ? You tell me
abcut that. (Inferruptions).

DR. SHANTI G. PATEL : Sir, itis a very
simple thing, a simple question. After the
Bhopal tragedy , has any survey been conducted
in the city of Delhi with a view to finding out
whether any such incidents are likely to take
place in Delhi ? Sir, we had raised and this
issue and we have also raised the issue of the
arrest of the Chaitman and the Managing
Director. I would like to know the arrests
have been made or whether he is proposing
to make or whether he is going to make any
recommendation to that effect. May I suggest,
that if the honourable Minister does not have
enough information, he may sir, that another
statement, an additional statement, tomorrow
regarding this matter ? Mr. Minister,
kindly gather this informalion and make a
compichensive statemeit tomorrow.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) @ Mr. Minister
would you like to make 2 statement tomorrow?
(Inlerruptions).

SHRI KALPNATH' RAI : What about
the arrest of Mr. Charat Ram ?  (Interruptions).

DR. SHANTI G. PATEL : Sir, we know
that he is not a technical man, but certainly
he is a responsible man and he should give
answeis to the queries . (Inferruptions).

SHRI P. A. SANGMA : Sir, a case hasg
been registered

SHRI KALPNATH RAI : Against whom ?

SHRI P.A. SANGMA : Three people have
already been arrested . (Inferruptions).

SHRI KALPNATH RAI : Arc you not
goiug to arrest Mr. Chaiat Ram (Jnterruptions)
1468 RS—11
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SHRI NIRMAL CHATTERJEE : Not
only these people should have been  arrested.
What about the people in the Iuspectorate
who have inspected it and lwnld made
a report?  (Interruptoions). Have they been
arrested ?

SHRI KALPNATH RAI : This is under
the Home Ministery only. (Inserruptions).

SHRI J. K. JAIN :
the reply.  (Interruptions).

SHRI KALPNATH RAI : You arrest
Mr. Charat Ram. (Interruptions).

DR. SHANTI G. PATEL : Sir, you ask
him to make a statement tomorrow. '

Sir, he is not giving

He has no information. (Interruptions).

SHRI P. A, SANGMA : Sir, the investiga-
tion is going on and I can assure the House
that the law will take its own course. will
not be able to say now as to the who will be
arrested and who will not be arrested. But
I can assure the House that the matter will
be inquired into...... '

SHRI KALPNATH RAI : The proprietor
of the firm should be atrested. (Interruptions).
He should be arrested.

DR. SHANTI G. PATEL : We want
another statement.

SHRI KALPNATH RAI
arrest of Mr. Charat Ram .

We want the
(Interruption).

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) : All of you, please
sit down.

DR. SHANTI G. PATEL : Mr, Minister,
why don’t you make a statement tomorrow?
Sir, let him give all the information tomorrow.

SHRI JAGESH DESAI : Sir, this is a
very serious matter. The statement is very
much incomplete. (Interruptions). Let him
make another statement tom orrow. .

SHRI KAPIL VERMA : Otherwise it
will be taken that the Minister has not given
the replies. (Interruptions).

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU : All of you , please
sit down. I would like to suggest to the
Minister that if he has additional information , -
he can give that information tomorrow.

The House now stands adjourned till 11-00
AM. tomorrow.

The House then adjourned at thirty-nine
minutes past six of the clock till eleven of the
clock on Thursday, the 5th December, 1985.



